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Further, Government of India has laid down Route Dispersal Guidelines (RDG) 
with a view to achieve better regulation of air transport services taking into account 
the need for air transport services of different regions of the country. It is up to the 
airlines to provide air services to specific places depending upon the traffic demand 
and commercial viability. As such, the airlines including Air India are free to operate 
anywhere in the country subject to compliance of RDG issued by the Government.

Naming of airports after cities

209. SHRI N. GOKULAKRISHNAN: Will the Minister of CIVIL AVIATION 
be pleased to state:

(a)	 whether it is a fact that Government is considering to rename existing airports 
as well as future Greenfield airports after cities and not after names of personalities;

(b)	 whether it is also a fact that internal deliberations have been held on this 
matter and a view has emerged that the names of airports should be only after cities; 
and

(c)	 if so, the details of the deliberations made in such meetings?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI JAYANT SINHA): (a) to (c) Yes, Sir. Keeping in view that airports are the 
gateway to a country and passengers in general and especially foreign travellers may 
not be familiar with the local history of the area and they may not identify the 
airport with the name of the area or the city which it serves, a consensus emerged 
that naming/renaming of airports after different eminent personalities may create 
confusion among the travelling passengers and may also be contentious, at times, due 
to political nature of the requests, hence, in future, as a policy, the airports may be 
known by the name of the city, in which, they are located/served. However, names 
of existing airports need not be changed/disturbed.

Use of CSR fund in Saansad Adarsh Gram Panchayats

210. SHRI KIRANMAY NANDA: Will the Minister of CORPORATE AFFAIRS 
be pleased to state:

(a)	 whether Government has any mechanism to monitor public sector and non-
public sector companies if they are using 2 per cent of their profit as CSR properly 
or making only book adjustments;

(b)	 if so, the details thereof and if not, the reasons therefor; and



Written Answers to	 [18 July, 2017]	   Unstarred Questions�131

(c)	 whether these companies have done any work in any State under Saansad 
Adarsh Gram Panchayats?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS 
(SHRI ARJUN RAM MEGHWAL): (a) and (b) Under Section 135(3) and (4) of the 
Companies Act, 2013 empowers the Corporate Social Responsibility (CSR) Committee 
and the Board of the company to monitor the activities and utilisation of CSR funds 
of the companies. Section 135 (5) read with Section 134 (3) (o) of the Act mandates 
the Board to disclose in its report the CSR Policy developed and implemented by 
the company and specify the reasons for not spending the amount, if it fails to do 
so. The expenditure reported in the financial statement is required to be audited by 
the auditor of the company.

(c) CSR funds are permitted to be leveraged under various Government  
programmes including the “Saansad Adarsh Gram Panchayats”. The CSR expenditure 
of companies compiled by the Ministry is on major development sector-wise as listed 
in Schedule VII of the Companies Act, 2013, which includes ‘rural development’. 
The details of contribution made towards ‘rural development’ by the companies is 
as under:–

CSR Expenditure

Item under Schedule VII of the Act 2014-15 2015-16

Rural Development ` 1017 crores ` 1051 crores

Number of Companies for which data compiled ` 7334 crores ` 5097 crores

Prosecutions in cases sent to SFIO

211. SHRI B. K. HARIPRASAD: Will the Minister of CORPORATE AFFAIRS 
be pleased to state:

(a)	 the number of cases sent to Serious Fraud Investigation Office (SFIO) and 
the prosecutions filed in the last three years; and 

(b)	 the details thereof and the number of cases pending at present and region-
wise?	  

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE 
AFFAIRS (SHRI ARJUN RAM MEGHWAL): (a) and (b) The details are given in  
Statement.


